BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH: BANGALORE.

Present: Hen'sle Shri Justice K.S. Puttaswamy, Vice-Chairman,
and

Hen'sle Shri L.H.A. Rego, Member (A).

DATED THIS THE TWELTH DAY OF JANUARY, NINETEEN EIGHTY SEVEN,

Applicatisn Nes, 867 te 870 of 1986 (T

Betwean?

1+ PoNe Nair,
Skipper, Custems Pstrel
Craft,

2. M. Balachandran,
Engineer,

Customs Marine,

3. M.R.V. Subramanyam, Mangalere. ess oApplicants,

Enginesr,

4, P.V.S5,. Nair,
Senier Deckhand,

L= — 3 — b — P —

and
The Unien of India,
rep. by the Secrstary to Gevt.,

Ministry ef Finance,
New Dﬂlhio ....Raapdndent.

(SHRI m, VASUDEVA RAD, STANDING COUNSEL)

This application having ceme up for hearing teday befere this
Tribunal, Hen'ble Shri Justice K.S. Puttaswamy, Vice-Chairman, made ths
follewings
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Casescalled en mors than ene eccasion in the pre-lunch sessien

and again at 3,10 P.M. in the pest-=lunch sessien. 0On esvery sccasien,
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the applicants ane their learnsd ceunsel are absent. UYe have perused
the papsrs and heard Shri M, Vasudeva Rao, learn=d counsel fer the

respondents,

2. In thess transferrsd applicatiens received frem the High Ceurt
of Karnataka under Section 29 ef the Administrative Tribunals Act, 1985
(*the Act'), the applicants had challenged cemmunication Ne. 0045 €ated
9.2,1982 (Annexurs-R) issued by the Jaint Directar (Marines) ef tha

Custems Marines, Bembay ('Directar').

3. Evidently, in pursuance of a policy @ecisien takan by Gevernment
te merge the Custems Marines Organisation ('CMO') with Ceast Ghard, the
Dirsctor has addressed a cemmupnication en 9.2,1982 (Annexure-A) te all

the 0fficers detailesd therein requesting them te furnish varieus parti-
culars e@etailed at paragraph 3 ef the same® in the ferms appended to the
same., Even this innocueus cemmunicatien is challenged by the applicants

as vielativa ef Articles 14 and 16 ef the Constitution ef India,

4, We have examined the greunds urged by the applicants in suppert
of thelr challenge te the impugned cemmunication. We are eof the view

that evaryene of them hava ne merit whatsesver, We fail to see as te haw and
why the cemmunication is vielative ef Articles 14 & 16 ef the Censtitutien,

S, Even stharwise, the cemmunicatien only calls upen the officdrs

te collect certein infermatien and furnish them to take further actien

in the mattsr. Whether the applicants are willing fer abserptieon or neot
is a mattar for them te decide, But on that score, they cannet contend

that the Directer cannet cellsct the required particulars,

6. On any view ef the matter, we find ne grounds te interfere

with the cemmunicatien made by the Director.
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e In the light ef eur discussien, we held that these applicatiens

are liable te be dismissed. We, therefers, dismiss these applicatiens.

But in the circumstances ef the cass, we direct ths parties te bear

their ewn cests, //ﬂ
g W\?ﬂ M» Q':jj?l?

WICE CHAIRMAN \ MEMBER (A).'

dms.




